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Lxder dt.29.8.03. 7

Heard Mr,K,C,Kanungo, learned counsel
appearing for the Applicant and Mr,A.K.Bosse,
learned Sr.Standing Counsel appearing for the
Respondents, On verification of the matter,Mr,
A.K.Boseg, learned Sr,Standing Counsel intimates
that the present Applicant is now entitled to
get the quarters as per his seniority position,
That being so, this 0,A, is hereby disposed of
with direction to the Respondents to allot him
the quarters if the same has not yet been
allotted, within 07 days from the receipt of
this order.The order of cancellation passed
under Annexure-6 dt.25,7.03is also hereby
quashed,

Send copies of this order to the Applicant
Respondents and free copies of this order be
given the oounsels of both the pit}es.
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